
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BE NCH. AllAHABAD

Original Applicati n No: 375 (ir 1992
S.K.Oixit • ••• • • • • Applica nt••

Ver~u~
Union of India & the rs • • ••••••• R•~pcn.d•nt e •

WITH
Original Applicati n No: 376 er 1992
P.K.Dube, •• •• • •• • Applicants.

Versus
UniDn Df India & r e , • •• • • • •• Respondente.

WITH
Original Application Ne: 460 .f 1992
M.K.Vya:s • • • • •• •• Applicill1t s ,

Versus·
UniDn of India & ethers •• • • • ••• Respl!lndents.

\J ITH
Original Applicati n No: 461 .f 1992
V.K.Katr. • ••••••• Applicants.

Versus
Union .f India & IIther~ • • • • • • •• Respendents

, WITH'
Original Applic.ti n ND: 462 "r 1992
OyP.Kushwvaha •• •• • • • • Applicants.

Vereus
Uni.n cf India & .ther~ • • • •• •• • ResponGent~ •

\.11TH
Original Applicatien N.,: 463 .f 1992
A.K.Srivastava ·...~... Applicants.

Ver~us
Union of India & eth.rs • ••••••• RespCllndents.

WITH
Original Applicatien Ne: 464 ef 1992
B.V.Galvalkar • ••••••• Applicants.

Versus
Unilln er Inaia & ethers • ••••••• Respondents'.

WITH
Original Application No: 465 ef 1992
Smt. H.L.Kh.lri • ••••••• Applicants.

Versus
Union of Indi. & others • ••••••• Respendents.

\J ITH
~~iginal Application Nil: 466 .f 1992

r H.rish Kumar • ••••••• Applicants.
l{/ Versus

Unien flf India & • there ••• ••• •• Respondents.
WITH



Or i 9 inli.J.Applicilti n N · 467 ef 1992,
S.K.Shukla • ••••••• Appliciln tIS.

Vereus
Un! n of IncHi! & ethere • ••• •••• Respondents. c

ITH
Criginiiil kpplic.tion r ; 460 cf 1992
Surendr. Kumar •• ••• • • • Appl.Lcants.

Vereue
Uni n r In«Hi! & ethers ••••• • •• R.spClndents.

WITH
Origina 1 Application N · 469 ef 1992•
0.8. J'fl_gha • ••••••• Applicilnts.

V.rsus
Union of InciCl s t he r s ·....... Responcenb: •

WITH
Original Application NO: 470 er 1992
A.8.KhaF"willker • •• • • • • • Applicants.

Versus
Uni n ef India & thers ••• • •• • • Respondents. I

!DW ITH
Original Applica ti on Ne: 471 of 1992
8.K.8hatta • ••••••• Appl Lea nts,!

Versus ' \

'Ii-

UniDn tar Incii! & there • •• •• ••• Respondents.
WITH

Original Applicatisn Ne: 472 Df 1992
8.R.Singh • ••••••• Applicants.

Versus
Unien of India & others ·........ Respondents.

WITH
Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versus
Uni n of India & ethers • • • • • • • • Respondents.

WITH
Or i gi na 1 Applicatien No: 474 .f 1992
R.K.T.w_ri • •• •• • • • App lica nt s ,

Versus
Unien er India & ethers • • ••• • •• R~sp ndents.

WITH



Original·Applicatieo.No: .374.er 1992
r, J r L' ~ r, r.

T.~shra - .. - . -
Versue

Uni.n ..•r India & et~e~e

'.; t - ••••••

..•.- . Appllca nte.,

••••~ ••• R. pen'ent~

Hon'ble ~r. Justice U.C.Srivastava, V.C.
Hon'ble Mr. K,Obayya, Member-A

(By Hon'ble ~r. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivaetava hae put in appearance

in thi. case and hae praye. for iepoeal of the
eBse. The learne. counsel for the reepon.ents
Shri P.Mathur prays for time to file Counter
Affidavit. It ie not neceseery to grant time
for the .ame a. similar .atter has been dieposed
of by·the Bombay Bench and as uell aa Allahabad
Bench. Therefore, the prayer of the le.rned
counsel for the r•• pondents ie r.fu ••d .nd the
caee ie b.ing decided by hearing the counsa~'for
the partie ••

2. In this c•••• after haaring, w. are of the
opinion that,th. judge.ent which i. ~.11vared at
Bo.bay .ni which has baan followed here at
Allahabad will hole gOD.. The applicant appaara.
in a written taet of Office. Clark in re.ponsa ta
an adverti.e.ant issue. by the Railway Sarvica
C.mmission~80.bay. The ~x.mination took place
at various centre., the applicant was declare.
succes.ful in the written test and called for
intervie",. The applicant was declared successful

I
in the selection for the post of africa Clark. I

Cemmission IThe RalluBy aervice..<Bombay informed the applicant I
Ithat his name has been sent to the Central

Railways for appointment as Offica Clerk. After
",aiting for a considerable period when -the
applicant did not get appointment, the applicant
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approached the euthoriti & and uaa told that certain
-enquiries in the irregularitiee ~hich took plac

are going on and h should uait for scme tim more.
lateron, a fresh list was published on_21.12 1966
in the In.ian Expres and tha nama -
of the applicant did not figura in the li.t. He
reprasented against the same, but aftar failing to
get any reaponsa a lagal notice was sent and there-
after this application waa filed before thia Tribunal
~ith & prayar that the respondents may be directed
to offer appoint.ent io him on the post of Office
Clerk or upon any other equ!vellent post on the
b.aia of his result as declarad by the Railway
aervice commission.

3. In the written statement filed by ~ha
respondents it has been stated that the causa of
action arose and axamination,'was conducted by the
Railway Recruit.ent Board, Bo_bay and a. auch in no

adainistratilen.
case the preaent petition is cognizable by the/

In the' vigilance enquiry cartain te.paring wara found with
the re.ult tha applicant'. nama was dropped and' .
that'. why, he was not givan appoint.ent. In ca.e,
hie appoint.ant would have baen given, a communica-
tion woul. have bean _ada. Un.oubtedly, ~~

h~s . i.~ __ the person/paasad tha exa.ination, ha Dr sha"
as tha CBsa may ba, and the reault declare. then
tha applicant should not have baan dropped without
any valid reason. If there wasao.a foul play in

<

tha inclusion of his na.e, obviously, tha applicant
was to b. givan an opportunity or he ahoul. have
bean apprised of tha necassary facts to enable hi.
te submit reply .and .eet anything which was against
him. But on tha basi. of the Vigilanca Enquiry,

.
.~
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the applicant ahauld not have bee~ deprived fro.
the appointment in which he beca.e entitled ag ~n.t
on. of the vacancies which uss adv.rtised. No
person,.hould be deprived of hle right. which
accrued or which necessarily will accrue on account
of the foul play by th~ authorities unle8. he 1.

not guilty or he-was not given an opportunity of
hearing. ~ccordin9ly, theappli6ation ia allo~ed
and the respondents are directed to hold an enquiry
into the .atter a••eciating the applicant with the
sa••e and in cas. no foul play on hi. part.:lai.feuM
the applicant eheuld not have been deprived af hia
appaint.ent because so.eene ha. b.an foun. guilty.
Tha enquiry .h*uld be campletad within three .entha
fro. tha date or co.aunicatien .f thi8 order. In
casa, the entire axa.ination hae b.en cancelled and
non. of those who appeared in the exaaination g6t
the appoint ••nt ~han the epplicant will have no
case of hie appoint.ent •. But in ca,a, so.a

, appoint ••nta have baen ••da and every ca8e haa to
Ibe decided on .arit. aa indicated above, the enquirJ
j

about the applicant's case may b•• ade within
three .ontha rra. the ••ta Df ca.municatian of thia
order. In:::ca.e,aD_ or tha par.ona a,ra required
to appe.r in Viva-Voce teat and their written
·axaminetion i8 accepted f but has not been cancelled i.
they may appaar in the Viva-Voce axamination.,
This is s part of tha aelection itself and incase
they succeed their re.ult may be declared and
they may ba given appoint.ent accordingly.
The application stands disposed with these
directions. No order se.to costa.

. , .~.- •.

., .. • •• •• • Contd/- 4
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Copy f the judge••nt ahall b. placed on avery
file.

/ --
f"(pVli"". '! }-

I"le'mljer-A' , Vice-Cha1.rl1lan

Allahabad Dated: 9.2.1993
(JlJ)
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